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In pursuance of clause {3) -of Article 348 of the Constitution of India, the
following transiation in English of the Maharashtra- Edycation dnd Employmient
Guarantee (Cess) (Amerndmernt] Act; 2012 (Mait. Act Na. XXVT of 2012], is; (heredy
pubhshed under the authorlty of.the Governor. . '

2

‘By order and in the name of the
Governor of Mahayashtra

. H.B.PATEL,
Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA AC'I‘ No XXVI oF 2012

(Fzrst publzshed after having received the assent of ‘the
-Governor in the “Maharashtra Government Gazette”,
< " on the 20th December 2012).

An Act further to amend the Maharashtra Education and Employ'ment
Guarantee (Cess) Act; 1962,

WHEREAS both Houses of the State Legislature were not in sessmn

AND WHEREAS the Governor of Maharashtra was satisfied that -
circumstances existéed which rendered it necessary for him to take
immediate action further to amend the'Maharashtra Education and

Mah. Employment Guarasitee (Cess) Act, 1962, for the purposes hereinafter
XXVIT 5 5pearing; and, therefore; promulgated the Maharashtra Education and _

f ﬁgﬁ Employment Guarantee (Cess)(Amendment) Ordmance 2012,.0n the

Ord. X1 Srd December 2012 ;
2012, . :
T -5 _ ).
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AND WHEREAS itis expedient to replace the’ said Ordinance by an
Act of the State Legislature; it ishereby enacted in the Slxty—th1rd Year
of the Republic of India as follows :— -

Short title ' 1. (1) ThlS Act may be called the Maharashtra Education and
and Employment Guarantée (Ceis) (Amendment) Act 2012.

commence-

*ment. . . § .
' (2) Tt shall be-deemed te have come'into fvce on the 3rd December
Amendment 2. In section 2 of the'Maharashtra Education and Employment
of section 2 Guarantee'{Cess) Act, 1962. (heremafter referred to as “the prmc1pal
of Mah. *Act”), - : -
XXVII of
1962,

(#) in clause (@), prov1so shall be deleted
(u) after clause (b)), the followmg clause shall be mserted

namely — .
“(ba) “capital value means the capital value of a land or

building or part thereof fixed or determined in accordance with

.  the provisions of the relevant municipal law;”. "

Mah.

of
1962,

' Amendment - Insection 4 of the pnncxpal Act, for clause (a), the followmg shall ‘

of section 4 be subst1tuted namely —
of Mah. ‘ .
XX.le;egf . “(aXi) with effect from the 1st day of April 1974, a tax on lands and

buildings in a mumclpal area at thé rates specified in Schedule A
hereto annexed ;

(ii) with effect from the 1st day of Apr1l 2010, in case of municipal
area of Brifian Mumbai Municipal Corporation constituted under the
Mumbai Municipal Corporation Act and in case of other municipality
with effect from the date on which the capital value of lands or buildings
as basis of levy of property tax is adopted by-such muhicipality, a tax

~on lands and buildings at the rates notified by the Collector, upon
receipt of proposal by municipality, by notification in the Official
Gazette, which may be different for different categorles of users of lands

_or bu1ld1ngs or parts thereof and whith shall not be less than 0.01 per
cent. and not more than 0.3. per.cent. of the capltal value of lands or
buildings or parts thereof: :

Provided that, for the period of ﬁve years from the date on and from
which such tax is levied on cap1tal value, the tax shall not exceed,—

{I) in respect of land or bulldmg used for re51dentlal purposes
two times, and :

(II) in respect of land or bulldmg used for non- re51dent1al
purposes, three times, .

the amount of tax leviable in respect thereof in the year 1mmed1ately
preceding such date on and from which such tax is lev1ed on capital
value : ‘
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Provided further that, where the taxes levied in respect of any

residential or non-residential building or portion thereof were on the basis -

‘of anniual létting value arrived at considering the leave and licence

charges, by whatever nitne called, then for the purposes of the first proviso
it shall be lawful to ascertain such tax leviable during such immediately
preceding year, as if such building or portion.thereof were self-occupied :

~Provided also that, for the period of five years commencing from such

year from which such tax is levied on capital value, the amount of tax
leviable in fespect of a residential building or residential tenement, having

carpet area of 46.45 sq. metre (500'sq. feet).or less, shall not exceed the.

amount of tax levied and payable in the year immediately preceding the

“ year from which such taxis levied on capital value :

Provided also that, after the year from whlch such tax is levied on
capltal value the tax in respect of any taxable lahd or building shall be
revised after every five yeats dnd oh each such revision, such amount of
tax, shall not ih any case exceed forly per cerit. of the amount of the tax
levied and payable in: the year immediately preceding the year of the
revision ;

_4. In section 5 of ﬁi-)e principal Act, in sub- sectlon (1 ), after the words
“aniual letting value” the words “or as the case may be, the caprta] value”
shall be i inserted.

5. Ihsection 6B of the principal Act, for clause (a), the followmg sha}]
be substituted, namely :—

CaXi) with effect from the 1st day of April 1975, a further tax on

lands and buildings in a muhicipal area used or intended to be used

Amendment
of section 6
of Mah.
XXVII of
1962.

Amendment
of section 6B
of Mah.
XXVII of -
1962.

for a non-residential purpose at the rates spemﬁed in Schedule Chereto |

annexed

(i) Wlth effecf, from l‘.he 1sé ciay of Apnl 2010 in case of mumc1pal
area of Brihan Mumbai Mummpal Corporatlon constituted under the
Mumbal Mumc:pai Corporahon Actand in case of Gther municipality

with effect from the date on which the capital vdlue of lands or buildings

ds basis of levy of property tax is adopted by such municipality, a tax.

on lands and buildings used or intended to be used for a non-residential
purpose at the rates notified by the Collector, upon receipt of proposal
by municipality, by notification in the Official Gazette, which may be
different for different categories of users of lands or buildings or parts
thereof and which shall not be less than 0.005 per cent. and not more
than 0.10 per cent. of the capital value of lands or buildings or parts
thereof :

Provided that, forthe period of five years from the date on and from
which such-tax is levied on ¢capital value, the tax shall not exceed three
times the amount of tax leviable in respect thereof in the year

immediately preceding such date on and from which such tax is Iev1ed‘

on capital value : A . -
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Provided further that, where the tax levied in respect of any non-
+ residential building or portion thereof were on the ba_sis of annual letting
value arrived at considering the leave and licence charges, by whatever
name called, then for the purposes of the first proviso it shall be lawful
- to ascertain such tax leviable during such immediately preceding year,
as if such building or portion thereof were self-occupied :

Provided also that, after the year from which such tax is levied on -

- capital value, the tax in respect of any taxable land or building shall be-

revised after every five years and on each such revision, such amount of -

tax, shall not in any case exceed forty per cent. of the amount of the tax -

levied and payable in the year immediately preceding the year of the
revigion ;

Amendment - '6. In section 6C of the prmmpal Act, in sub-section (2),—
) of section 6C

of Mah. | (L) aﬂ:er the word and letter “Schedule C” the words, brackets 1etters '
XXVILof  and figure “or in sub-claise (u) of clause {a} of section 6B” shall be
1962, 1nserted

(ii) after the words “annual letting value”, at both the places where
they occur, the words “or as the case may be, the capital value” shall
be inserted. ‘ i ‘

~ Amendment 7, In section 6D of the principal Act, after the words “annual _lett_i'rllg
of Sec;}c’;&:}? value” the words “or as the case may be, the capital vdlue” shall be
XV of insérted. : : |

- 1962.

Amendment 8. In section 10 of the principal Act, in sub-sectmn (1), for the words'
of Sec'}‘OMn }10 “as penalty a sum not exceéding. one tenth of the- amount of the tax
}S(Vﬂa of SO unpaid” the words “as penalty a sum not exceeding two per cent. per

1962, month of the amount of the tax so unpaid” shall be substituted.

Amendment -9, In:section 12 of the prlnc1pal Act, for the portion beginning with
of SE(;?OMnaf the words “the tax is dué, such portion thereof ” and ending with the
XXVII of Words “annual letting value thereof” the followmg shall be qubstltuted

1962. namely \— | L . : ..
- “the tax is due,—

(i) such portion thereof as bears to the total amount of the tax
based on the annual letting value due, the same ratio which the
rent annually payable by such occupier bears to the aggregate
amount of the'annual letting value thereof ; or

(it} such portion thereof as bears to the total amount of the tax
based on the capital value due, the same ratio which the capital
value of such portion of the land or building of the occupier bears
to the aggregate amount of the tax based on the capital value, in
respect of the said land or bu1ld1ng
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10. Insection 13 of the principal Act, in sub-section (2), after the words

Amendment

“such tenement is let” the words “or to the amount of capital value of of ‘13\:220“ 13

such tenement occupied by him” shall be inserted.

11. Forthe removal of doubt it is hereby declared that all proceedings
in connection with any assessment, re-assessment, levy (including levy
of penalty) and collection of any tax levied on the basis of annual letting
value relating to any period whatsoever, immediately before the 1st April
2010 in case of municipal area of Brihan Mumbai Municipal Corporation
constituted under the Mumbai Municipal Corporation Act, and in case
of other municipality immediately before the date on which the capital
value of lands or buildings as basis of levy of property tax is adopted by
such municipality shall, notwithstanding anything contained in this Act,
but save as otherwise expressly provided therein, be continued and dealt
with under the principal Act as if this Act has not been enacted.

12, (1) If any difficulty arises in giving effect to the provisions of the
principal Act, as amended by this Act or by reason of anything contained
therein or in giving effect to the provisions of the principal Act in respect
of the matters contained in this Act, the State Government may, as
occasion arises, by order published in the Official Gazetie, do anything,
not inconsistent with the provisions of the principal Act, as amended by
thig Act, which appearsto it to be necessary or expedient for the purpose
of removing the difficulty :

Provided that, no such order shall be made after the expiry of a period
of two years from the date of commencement of this Act.

(2) Every order under sub-section (/) shall be laid, as scon as may be,
after it is issued, before each House of the State Legislature.

-13. (D) The Mah&rashtra Education and Employment Guarantee
(Cess) (Amendment) Ordinance, 2012, is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken
(including any notification, order or bill issued) under the principal Act,
as amended by the said Ordinance, shall be deemed to have been done,
taken or issued, as the case may be, under the corresponding provisions
of principal Act, as amended by this Act.
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